10 Re. Discussion on the ...  [RAJYA SABHA] ...the Governor of Goa

(v) Thirty-sixth Report of the Committee on 'Pradhan Mantri Gram Sadak Yojana
(PMGSY)' of the Ministry of Rural Development (Department of Rural

Development).

MR. DEPUTY CHAIRMAN: Now, Zero Hour submissions.

RE. DISCUSSION ON THE CONDUCT OF THE GOVERNOR OF GOA

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, as directed by you, I had moved
a Substantive Motion against the Goa Governor under Rule 168. I would request you to
tell me when this Motion will be taken up because I have not been informed as yet and it
has not been listed in the Business for today. As you had mentioned that day that it will be

considered, that we will discuss it on Monday.

MR. DEPUTY CHAIRMAN: Yes; I will reply to it. Your notice is received and it
is under consideration. And as and when the hon. Chairman decides on the admissibility.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this is well taken; I understand. But at the same
time, the urgency is lost. We would request you to kindly look into it. How the democracy

has been murdered in Manipur and Goa. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. Okay. ...(Interruptions)... All that...

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this is something which has to be discussed.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: All that you can discuss... ... (Interruptions)...

SHRI DIGVIJAYA SINGH: The role of Governor has been totally unjustified,
...(Interruptions)... has gone against the Constitution, has gone against the principles of
democracy...(Interruptions)... has gone against the guidelines of the Sarkaria Commission.

...(Interruptions)...

MR.DEPUTY CHAIRMAN: Digvijayaji, [ told you. ... (Interruptions)... Digvijayaji,

...(Interruptions)...

SHRI DIGVIJAYA SINGH: In a fractured mandate, it has been the practice

...(Interruptions)... to invite the single largest party for the first time ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Digvijayaji, ...(Interruptions)...

SHRI DIGVIJAYA SINGH: And the single largest party has got the right of refusal.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Digvijayaji, ... (Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this is the murder of democracy.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Digvijayaji, ...(Interruptions)... Yes; 1 told you.
...(Interruptions)... Why do you say this? You are saying as if it is rejected. It is not

rejected. ... (Interruptions)...
SHRI DIGVIJAYA SINGH: It may not be rejected. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: It is under consideration. ... (Interruptions)...
SHRI DIGVIJAYA SINGH: But I appeal to you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: And I will come back to you. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, urgency is lost. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will come back to you. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, urgency is lost. ...(Interruptions)... Kindly take it

up as seriously as possible ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I will come back to you. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Yesterday only. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. You will be informed. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: The last working day ...(Interruptions)... we had the

information that it will be taken up on Monday.

MR. DEPUTY CHAIRMAN: Yes; you will be informed and not only that, the House
will also be informed about your motion, about your notice of a substantive motion. You

will be informed.

THE MINISTER OF LAW AND JUSTICE AND THE MINISTER OF
ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, first of all, the expression, 'murder of democracy' by them should not go

on record.
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MR. DEPUTY CHAIRMAN: Okay.

SHRI DIGVIJAYA SINGH: Why? ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: I have got the right to make my request to the
Chair. Why not?

MR. DEPUTY CHAIRMAN: I will go through that.

SHRIRAVI SHANKAR PRASAD: Sir, the second thing is that the in-house problem
of the Congress Party should not be shifted to the Governor. The matter is pending.

MR. DEPUTY CHAIRMAN: Okay; let us not go into the merit now.
...(Interruptions)... Let us not go into the merit now. We are not going into the merit of

the matter.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I have a request and I am not
going into the subject. But the expression, "murder of democracy" is not unparliamentary

language and it cannot be expunged.
MR. DEPUTY CHAIRMAN: I will examine.

SHRI TAPAN KUMAR SEN: The hon. Minister has made his point. I am also

making my point.
MR. DEPUTY CHAIRMAN: I said that I will examine and go through that.
SHRI TAPAN KUMAR SEN: Please don't go by that.

MR. DEPUTY CHAIRMAN: I will examine and go by the practice and...

...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, will the Treasury Benches and

the Ministers tell the leaders in the Opposition and Members here what to speak?
MR. DEPUTY CHAIRMAN: No, no. He did not say that. ... (Interruptions)...

SHRI ANAND SHARMA: What has happened is. ...(Interruptions)... What has

happened is ...(Interruptions)... assault ...(Interruptions)...

SHRIRAVI SHANKAR PRASAD: I must clarify. ... (Interruptions)... 1 respect your
right to speak. ...(Interruptions)...

SHRI ANAND SHARMA: They lost the election and they are ...(Interruptions)...

sworn in as the Government. ... (Interruptions)...
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SHRI RAVI SHANKAR PRASAD: 1 fully respect your right to speak.

...(Interruptions)...

SHRI ANAND SHARMA: The theft has been committed... ... (Interruptions)... in
the Constitution and now you expect that we will not even point it out, that we will not

resist that. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: But, Anand Sharmaji, ...(Interruptions)... Anand

Sharmaji, as you have a right, the hon. Minister also has a right.
SHRI ANAND SHARMA: I am not questioning his right.

MR. DEPUTY CHAIRMAN: You may disagree, but he is saying what he has to

say. You may disagree.

SHRI ANAND SHARMA: If democracy has been murdered, what is wrong in
saying that?

MR. DEPUTY CHAIRMAN: No; if the discussion is permitted, you can say all
this. No problem. ... (Interruptions)...

SHRIANAND SHARMA: Because when you don't get a mandate and you commit
theft of ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. We don't go into the merit of that now.
...(Interruptions)... We don't go into the merit of that. ...(Interruptions)... Sit down. 39
93U, 9f3TI We don't go into the merit now. Sharad Yadaviji, now, I have to take up the

Zero Hour.

3l ¥RT Ia (NER): WX, YHIR &l I8 d1a gs oA b Rffasa e st &
resolution 3TTST SATIT| H I § 1 a1 DI dad IR &1 BIcll 51 3T I 3 I=7H & 1 o
%%QQWW%WWreSOIqunmmlmﬁwwmﬁg?
...(CTIET)....

MR. DEPUTY CHAIRMAN: Sharad Yadavji, if a notice is given; there is a
procedure to be followed. With regard to your substantive motion, the hon. Chairman has
to examine its admissibility, and he has to permit the admissibility. Once it is permitted,
you will know about it. I will convey your feeling to the hon. Chairman.

TS B HATET & Tod HAl qAT HHHT R WA § o9 w3 (sh
&R AN Tehdl): IUFHINI, TRE AGd Sl Sl 91 b8 2 8, Y31 ol & b
..(TALT)....
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MR. DEPUTY CHAIRMAN: I have already said. ... (Interruptions)... Now, LoP.

4} AR ST AHAY: STFUIRT ST, il IRE ST HE 32 7, 99 R 3771 T B
Bl BIs a1 T81 Al ...(FAYH).... I g A1 [GRged (8 S 7 39 98 B Sorr A7
3R & &I 71 et 47 fh o1y 39 uR Aifed fvTe) FAifes <9 & 915 99R 9 A, §H
aﬁmﬂﬂiﬁﬁ%wq’%’substantive motion & d&d =l gRTY AT fohsdt 3R e &
TEd =l ENfll 3T 39 S Bl TR & HUR Bl A12Y Fifd 31 I8 ol § b
ST el BT G Tef=aT A &4 A1 T

SHRI JAIRAM RAMESH (Karnataka): Please permit me before the LoP.

MR. DEPUTY CHAIRMAN: Not before the LoP. How can you say before the
LoP? The Chair is obliged to call the LoP when he is standing.

SHRI JAIRAM RAMESH: Sir, *

MR. DEPUTY CHAIRMAN: No, no. That is expunged. ...(Interruptions)... That is
expunged. Sit down. That is expunged. Don't say about that. That is expunged; so, you
can't comment on that. ...(Interruptions)... What is expunged can't be commented upon,
sit down.

Y YU Fed QIORAT): IT[WRT S, RS St A S dEl L. (HauT)...
SUGHIIIT ST, TR SN B I 95 Fe! & [ g ol 11 2| GoiF DI b1 afsae 4t a7
AT B, TR TR < 81 T &, 99 SFIE1 WK 8R Y &, $AI aad ok 1T 7 31 vy
AT 81 7T B

foraer & e (3 e 1t 31TSTIE) : SUFHTIRT S, Thursday 3fR Friday &1 &H @R
T 3R fauer 7 I8T R, SR 3R § I8 fIwg ST 271 MU Friday B FRTS FFR
fefraora g St o1 I8 adrar o b 3mudT S J19F 7, 39 9199 WX TTa+R BT conduct
discuss 8! T ST AehdTl 39 I8 W gdaT o7 foh STh T%N Substantive Motion ST
1R B 3R fquer 5 w87 a7 fh 89 Monday @1 Substantive Motion <311 319 g=819
Substantive Motion &1 & 31 3151 @8 discuss BIFT ATRYI ... (GET).... TT 314 TH
P! e (1T &, SHTTY R AT 3TRIY & b 39 R 2 991 A <1 8141 a2 37T |ar
TRE 991 &, I8 399 419 H fSA1sS 81 IHdT1 § 3R 39 R 2 991 J Td1 IR B I el
TIIRT I TE RN B

Friday _s) Thursday sea o5 Lt o) £ (2131 8 a38 lia) CiSEA G ja i T
o LU ks g e el s ol 2 USas ol S oSl e S
ot e 5 1S 0l RS LT L oS e mgSae 280 pas Ju il S Friday

LW g2 =l e a WS (s conduct discuss 1S a8 e odse el

*Expunged as ordered by the Chair.

fTransliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Hon. LoP, you are a seasoned and a senior Member

with a lot of experience in the Lok Sabha and Rajya Sabha. You know, if a motion is
given to the hon. Chairman or to the Secretariat, for that matter there is a procedure to be

followed, and that procedure will be followed and the decision will be communicated to

you. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: But there should be a time limit. Otherwise, the urgency

will be lost.

MR. DEPUTY CHAIRMAN: It will be done as early as possible. ... (Interruptions)...

Please sit down.

SHRI DIGVIJAYA SINGH: The Governor of Goa has acted ... (Interruptions)... She

has violated the guidelines. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Digvijaya Singhji, you are a senior Member. What

can I do? You are such a senior Member arguing with me!

SHRI DIGVIJAYA SINGH: She should have given an opportunity to the largest
party. ...(Interruptions)... She has not followed the guideline.

MR. DEPUTY CHAIRMAN: Digvijaya Singhji, g, q QI I have already said
that it is under consideration of the hon. Chairman. Now, if you allege that it is going to

be delayed, I want to tell you that it is casting aspersion against the Chair. Don't do that.

SHRI DIGVIJAYA SINGH: I am requesting the Chair to kindly indicate the

timeline.

MR. DEPUTY CHAIRMAN: Your request is accepted. I will convey it to the hon.

Chairman. Sit down.



